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Particulars to be examined Endorsement as to result of Examination

1. s the appeal competent ? ‘\@
2. (a) Is the application in the prescribed form ? \\g
(b) Is the application in paper book form ? \—\g

(c) Have six complete sets of the application S M ?Z)(Lp/ ‘
i

been filed ?

3. (a) Is the appeal in time ? \\8

—

(b) If not, by how many days it is beyond
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

. {
" 4.7 Has the docifment of authorisation, Vakalat- \\g
nama been filed ?

5. s the application accompanied by B. D /Postal- \;\3
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s)
against which the application is made been \\’7
filed ?

7. (a) Have the copies of the documents/relied \‘\‘3
upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a) \Tg
above duly attested by a Gazetted Officer
and numberd accordingly ?
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O.A No.1275/88(L)
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Hon, M D.3. Misra, A.M.
Hon. Mr D.K. Agrawal,J.M

shri A,Bhargawva learned counsel for the
respondents requests for further time to

file canter reply.He may do so, within two
weeks. The applicant may file rejoinder, if any,
within a week thereafter., List the case for

final laring on 9-5=-89,

Qr | |
J M. AJM. <

Hon' Mr. G.S. Shama, J.M.

Hon' Mr, K.J. Raman, A.M.

Shri J.°. Mathur, learned counsel for the
applicant and Shri Arjun Bhargava, learmed
counsel tor the respondents are present. . -

Shri Bhargava; requests for and is allowed

one month’ time to file reply. The applicant N ‘
may file rejoinder, if any, within 2 weeks

thereafter., List this case for final hearing

on 9-.8-89, }
AM. J.M, -
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D 0.A. No. 1275/88
Sk

26,6,92 Hon, Mr, Justice U,C, Srivastava, V.C.
Hon, Mr. K, Dbayya, A.M,

Shri J.P. Mathur, lLearned Counsel for the

fex applicant was not present in the Court

today and therefore the case may be adjourned

A%ﬁ;éy as it will not be possible for him to argue the
éyg\:gx0(§§ NV case, List this case on 15.7,92 on which date

SANIVEN . .

§> it shall not be adjourned on any ground,
smc A=, vV.C.
Y

e

e et
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CENIRAL ADMINISIRATIVE TRIBUNAL . 4
LUCKNOW BENCH - .

0.A.No, 1275/88
Chavi Nath Singh and others” Applicants,

versus

Union of India & others Respondents.

Shri Je.r.Mathur Counsel for Applicant,
ShriArjun Bharggva, Counsel for Respondents,

CORMAY

Hon., Mr,Justice U.C, Srivastava, V..
Hon, Mr, K, Obavyva, Adm. Mgnker,

(Hon. Mr. Justice U.C.Srivastava, V.C.)

were
As 33 1/3% of the posts/reserved for class

IV employees,8gairst the notice dated 16;4.84

the applicants applied for the same inthe pres@ribed

proforma for appointment on the post of Junior
Clerkmgrade R 260-400.1t was provided in the notice
that the employees who will be found eligible “

will he put to work as Ty.Clerks in the grade of

R 260-400 purely as a temporary and adhoC stop

gap arrangement and will not confer upon them

any prospective right for similar promotions in
preference to their seniors in future o @ntinuance
as such. They can also be posted in any Deptts.under
the control of Dy, COS/AMW on reguest for change

of posting or any other condition will not be

cons idered.fhe applicants Were tested in Hindi and

English and viga voce took place and they were
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2o %
declared successful and were given appointment. In

the mean time, the interim order was vacated and
the selection process started.lhe gpplicant, that is
why have challanged that their suitability raving

been mnciéerced once, they were not required to X

as.ear in the examination and claim that they may

be aeclarec as regularly appointed class III employees.

2. Cn behalf of the rzspondents it e s been

stated that the gpplicants were put to officiate on
purely stop gap arrangementMh ich condition was
incorporatéd in the notice of appointment ana they
have beecn working on the post as such. iaving accepted

the same they have no tight tosay anything further.
If they want regularisation thezy' haye to fice selection

In this stop gap arrangement only the applicants'
pover to speak and writein English and Hindi was
tested in pursuance of tle notice in the prssence

of Shri S.Dhs rman ard B8hri Sitaram the then D.C.o&
and A.P.U. AMV respecrively.No guestion paper as
prescribed were set ar given to the cancdidetes for

answer in duration of 3 hours and neither the

prescribed selection Board was formmeds &S th e sel ection

from class IV to class III is a sort of new recruitment
: tp | -

ihe selettion Board was/consist of 3 seniog class 1

scale officers, and the A.P.0. was not a senior scale

officer, It has also been stated that the gpplicants

have put in some service and have gained experience

and it may e advantage tothe applicants tkemselves

W.en they anpecar in the written test adl vigva voce

for selectikon to be made,

Ob viously, those who have gained experinecCe
may get appointﬁd and regularised but as rule provideg

74
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for age and suitability test the applicants are
rgguired to take the eligibllity test,As the applicants

have served in the department,it is open for the
respondents not togive a go by to the applicants who
heve worked “inthe department end gained experince,

to wnsider for recularisation, im case thesy are found

eli e for regularisation in selection test.

o [o—"

Adm .Y Vice Chairmman.

LucknowsDateds 15.7.22

Shakeel/
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IN THE COURT OF C.NTRAL ADMINISTRATIVE TRIBUNAL

Chavi Nath Sincgh and others .e¢eec.e Applimemnts

Versus

Union of Indiaz and others

I NDEX

S.No, Particulars Pages

1, Petition 1 -11

2, annexire No, I
True copy of notice 12 - 13
dated 14 ,6,198%

3. aAnnexXure No, II 14 - 17
T ue copy of the approintment
otder.

4, Amnexure No, ITI1 i8 -
True copy of extract of
apdery Meena g™ -

5. Annexure No, IIXI-A true oopy
of office order dt.,25,1.85 19- 20

5. ‘ Annexure No, 1V
True copy of the notice 21 =22

dated 19/30-9-

6. annexure No, V

evsace Respondents

1988

23 - 25

Tyue copy Of representation

made to the re

spondent no,2

7. Pover 26
-.-.-o-‘-0-0-.-.-0.—0-0-0-0-O—C-o-o-o . %o S .
LucknowsDated: RN

' - JPMathur )
Oct,2 & 1988 3B tiath

Nev. >y . Counsel for applicants

R/o 48, Tahseenganj,Lucknov,
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IN THE COURT OF CENTRAL ADMIN ISTRATIVE TRIBUNAL

ALLAHABAD BENCH., Fantra! Ad‘m?nistrative T-ibunal
’ -iditiona Bench At Allaha™
Car v F‘an...m-l""‘\hS' - 7‘\ f«%?b

c.T.No, of 1988 \V}q%@ﬂ‘ly
. Date of hoeelpt (C\‘ )
w Peost !ui@’ \t
Q\/\ A
A

ST

3 1, Chavi Nath Singh aged about 53 years
son of Sri Chakarapal Singh,

cesident of 355/239, Alamnagar, Iucknow,

2. Chandan Ial aged about 52 years
son of Sri Guru Charan,

Y

resident of Rahimabag Post Bijnor, Lucknow,

3., Laxmi Na‘r\ain aged about 46 years
son of Sri Bhalloo DEs,

resident of 548/106, Teji Khera, Manaknaga r, Lacknow,

4. Phool Chand aged about 46 years,

son of Sri Ram Dularey,

resident of Chitwapur ,%eer mer, b know,

5, Jainath Misra aged about 49 years,
son of Sri Sankata,

resident of C-16/4138, Rajaji Puram, Lucknow,

6, Parmmeshwar Dayal aged about 55 years
son of Sri Shyam Behari,

resident of 182/2, Mashakgan j, Lucknowv,

7. Shyam SwarooP Bali aged about 52 §ears

N son of Sri Maneel Sen Bali,

— .
/\tﬁﬁ/ resident of E-1374, Rajaji Puram, Lucknow,

<

Pr—

o2/



8., Shiv Shankar Ram aged about 55 years,
son of Sri Manu Ram, resident of Village
Chakra Sedhaval Buchiwapura Post Rani Ki Sarai

Distt, Azamgarh.

9, A, P.Yadav aged about 52 years,
son of Sri Kalloo,

resident of ¥illage Mehndi, Alambagh,Lucknow,

~L 10. Dadoon Singh aged @bout 51 years,
son of Sri Bal Govind Singh ,

2 resident of 559/30, Brahma Nagar, Alambagh, Lucknow,

11, Raj Narain Tewari aged about 47 years,
son of Sri Badri Prasad Tewari,

resident of Villige and Post Barauna, Lucknow,

12°, Buddhoo Lal aged about 48 years,
son of Sri Nanku, resident of Village Manpur,

Post Tikra, Distt, Barabanki,

13, Salik Ram aged about 50 years,
son of Sri Ram Nath,
resident of Village Mehrewan Post Purwe,

Distt, Jaunpur,

14, Shyam Kumar aged about 48 years
son of Sri Varain Prasad,

resident of 256/176, Khajuwa, Lucknow,

15, Mmnni Lal aged about 45 yers,
son of Sri Sita Ram
resident of 565/Ka, Amrudhi bagh,

alambagh, Lucknow,

16 . Raj Bhadur Singh aged about 51 years,

&)/{ son of Jang Bahadur Singh,
‘\‘”\'\"\'\\EA 2- resident of 551Ka/209, Bh ilawan, Alambagh, hucknov,

-4



17, Mahesh Prasad Saxena aged about 54 years,
son of Sri Ganesh Prasad Baxena,

resident of 566/24, Jai Prakash Nagar, Alambagh
Iuc}mow,

18, Mohammdd Israr aged about 50 years,
son of Sri Mohammad Ibrahim,

resident of 355/382, Alamnmdgar, Lucknow,

19, Krishna Kumar Shukla aged about 48 years,
son of Sri Vish Nath Shukla, resident of

Barha Rly Colony Block No, I-22-D, Lucknow,

20. Shiv Charan Ram aged about 50 years,
son of Sri Rimal Ram, resident of

Village Nasirpur, Pahan Post Alampur, Distt,

v

vy ranasi
: J> 4 A5, S| o Sl Ja
y Ma&a‘n Ruwn &Y ol W - W Q&Elé}{ 4'P o. V\M?::: /
yavoun L\aﬂ xjo LY u‘s8 Wein &bbl\im - i
Nagar, ane\on 040 - ~YA YTy s S
2, 2hgsw Ram, nﬂ:bzf &e.“ . "\Pplicants

et
~ A %‘M Py ’Versus S v

-

1, Union of India, through Secretary

Ministry of Railway, New Delhi,

2. General Manager (F) Northern RailvRys

Baroda House, New Delhi,

3, Deputy Controller of Stores,

Northern Railways, Alambagh, Lucknow,

e®s . Resmnbnts

ADMINI gTRATIVE ACT, 1985.

- ___-,_--.--—_--..— S ey "Sems s

e S W T S e D T e S S

v 1, 1) Chavi Nath Singh ged about 53 years,
c

%ﬁ{\qx\‘ ’3\; son of Sri Chakarapal Singh, resident of 355/239,
e

aAlamnagar, Lucknow , pay Bs. 1030/~ p.m, { Clerk )

veod/
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2) Chandan Lal aged about 52 years sbn of
Sri Guru Charan, resident of Rahimabad Post Bijnore,

Iucknow, Pay Rs-. 1030/~ ( Clerk )

3) Laxmi Narain aged about 46 years son of
Sri Bhalloo ™as, resident of 548/106; Teji Khers,

Manaknag@r, Iucknow pay ks, 1030/~ ( clerk ).

Fea

o 4) Phool Chand aged about 46 years son of Sri
Ram Dularey, resident of Ram Chitwapur, Veem@gar, lucknow
LN Pay ms. 1030/~ ( clerk ),

5) Jaim Nath aged about 49 years son of Sri
sankata, resident of C-16/4138, Rajaji puram,Lucknow,
{ pay 1030/~ ( clerk)

6) Parmeshwar Dayal aged about 55 years son
of Sri Shyam Béhari, resident of 182/2, Mashak ganj,

Lucknow, Pay rs. 1030/~ ( Clerk )

7) Shyam Swaroop Bali aged about 52 vears,
sonof Sri Mangal Sen Bali, resident of E- 1374, Rajaji

Puram, Lucknow, pay 1030/~ ( Clerk ).

8) Shiv shankar Ram aged about 55 wears
son of Sri Manu Ram, resident of Village Chakra Sedhaval
Buchiwapura Post Rani Ki Sarai, Distt, Azamgarh,

pay Rrs. 1030/~ ( Clerk )

9) a.P.Yadav aged about 52 years, son of
Sri Kalloo, resident of Village Mehdi, Alambagh,

Incknow, Pay gs. 1030/- ( Clerk ).

10% Dadoon Singh aged about 51 yedrs son
of Sri Bal Govind Singh, resident of 559/30, Brahma

Nagar, Alambagh, Lucknow Pay &. 1030/~ { Clerk )

11) Raj Narain Tewari aged about 47 years

.; .5/



son of Srk Badri Prasad Tewari, resident of Village

and Post Barauna, Lucknow, Pay 1030/~ { Clerk )

12) Buddhoo Lal aged about 48 years,
son of Sri Nanku, resident of Village Manpur, Post
Tikra, Distt, Barabanki, pay k. 1030/- { Clerk ).

13) Salik Ram aged about 50 years, son oOf
Sri Ram Nath, resident of Village Mehrewan Post Purwe,

Distt, Jampur. Pay 1030/- ( Clerk )

14) Shyam Kumar aged about 48 years son of
Sri Varain Prasad, resident of 256/176, Khajuwap,

Lucknow, pay 1030/~ { clerk ).

15) Manni Lal aged about 45 years son of
Sri Sitapam resident of 565/Ka, amrudhi bagh,

Alambagh, Lucknow, P2y gs. 1030/~ ( Clerk )

16) Raj Bhadur Singh aged about 51 years,
son of Jang Bghadur Singh, resident of 551 Ka/209,

Bhilawan, Alambagh, Lucknow, Ppay Rs'.' 1030/~ {Clerk )

17) Mahesh Prasad Saxena aged about 54 years,

son of Ganesh Prasad Saxena, resident of 566/24, Jai

Prakash Nagr, Alambach, Lucknow Pay 10 30/~ (Clerk)

18) Mohammad Israr aged about 50 years
son of Sri Mohammad Ibrahim, resident of 355/382,

Alamnagar, Lucknow, pay rs. 1030/~ { Clerk )

19) Krishna Kumar Shukla aged about 48 years
son of Sri Vish Nath Shukla, resident of Barha Rly.
Colony Block No, I-22-D, Lucknow, RFay 1030/~ Clerk )

20) Shiv Charan Ram aged about 50 years

son of Sri Rimal Ram, resident of Village Nasirpur

R 74
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I/ Pahan Post Alampur, Distt., Varanasi, pay 1030/- {Clerk)

2\. Madan'cumar ~al, sjolager WNavods Lo, o, SYS e | cS,»

L2 VNP SV
\ _ ' e Ae , Py Bs V1V SO
AR LNGGTU Ak, 5o fa ke Basanbn 5 T ritant : |

v r{‘\.» Lt A nce-
P /‘_ A VA ran s, cle vl \C’ A-}O’b‘o]— ANV

2. W
. 1) Union of India through Secretary Ministry
of Railway, New Delhk,

2) General Manager{P) Northern Railway,
Baroda House, New D2lhi,

3) Deputy Controller of Stores, Northern
Railways, Alambagh, Lucknow,

3. Particulars of the order of Against which

theapplication is made s~

{i) Order No, Notice No, 20-E,
(1i) Date : 19/30-9-1988
{1ii) Passed by: Dy. Controller of Stores

Northern Railway, Alambagh, Lucknow.

(iv) Subject in briefs: By order a Panel of
Clerks Grage 950-1500 { RPS) against 33,1/3% vacancies
resérved for class IV and Class III Staff in Lower
Grade y:as to form among staff having put in 3 years

service as on 31,10,1988.

4, Jurisdiction of the Tribupal :-
The applicants declares that the subject
matter of the order against which he wants redressal

is within the jurisdiction of the Tribunal,

5, Limitations

{i) That the applicants in persuance 9§,
notice No.20-E, dated 14 .6 .1984 issued by the
respondent no, 3, being eligible, applied by the
fixed date on the prescribed proforma for the apppint—

ment on the post of junior clerk grade 260=400 &)

I V4
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(Annexure~I is the true copy of notice dated 14.6.84)

{ii) That about 100 applications were
) received by the respondent No,3 and a testaiien was
"held in Engkish Dictation,Hindi ion
/L }l ation, di and some question
in mm‘r and interveiws of the applicants were
‘ also held by S/Sri S,Tharman and Sri sita rRam,

& D.c,0.S, and A PO (S)/ AW respectively,

{1ii) Thatthe applicants were declaxyed
successful and were given appoimtment on the po‘jt/ of

Junior Clerk 260-480 @®S) at present [ 950-1500%RPS)

/throu@ ap# ent order W, dated 14.1,198528

Aepd2S 188 &

rA e
, { Annexure No, II :.s the £rue copy of the appointment

order ).

' {iv) That immediately receiving the order

the applicant joined on the post and are still workingr.'

{v) That few of the applicants were even
promotedto officiate on higher post of Senior Clerk,

Yeadaderk and DSK/III on adhoc basis.

‘(vi) That the applicants were also given
training at Chandansi and Ca3mp at D.C.0.S/CB=-Iacknow

and have successfiully completed the same,

(vj_i/) That the applicants work and worth are
also upto the wm>&e and few m?%ge them have been

awarded certificate of merits

{viii) Tha& as the services of the
applicants were purely. temporary and adhoc, the

applicants repeatedly approached the respondents

wekrama

e/

LR 2 2
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for regularisation of the appPlicants mgﬁ
the ground of length of service and as per the
regularisation done by the respondent no, 2 in cases
of materiads checker, of belhi and Lucknow Division
( Annexure No;'IIli»is the extract of the order

of the respondent no, 2 referred in the mea¥ing with

the Uttar Railvay ‘s Union, dated 6,6,1988 and
7.6.1988 )

(4x) That the respondent no, 3 has issued
§ impugned notice No, 20-E dated 19/30-9-1988 thereby
asked the application for formation of panel of Clerk
in the Grade 950~1500 (RPS) against the 33,1/3 %
vacancies reserved for'cia'ss IV and Class III sStaff
in Lower Grades by 31..'10.1988 { annexure IV is the true
copy of the notice dated 19/30-9-1988 ).

{x) That it is pertinante to mention here
/ * that the appoinments of the applicants were made on
the post of Jwior Clerk in the vacancies reserved

for class IV Staff and Class III after proper

Selection,

{xi) That the applicants apprehends that if
in persuance of the impugned notice dated 19/30~-9-88
the selection were held the applicants would be

reverted to give way to persons on Panel,

{xii) That further the applicants have to
£i1]l the form afresh and to give the test again
for coming into panel of Clerks thus have to face

competition with the juniors working on the post of

\\ A Class IV and Class III maw Lovwer Grade,
D R
s\k

& 5

-—..9/
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{xiii) That being put in serive for mere
than 3 years period as Clerk and also on Senior Post,
the applicants are entitled for regularisation at
par with the decision of regularisation of Material
Cheker of Delhi and Iucknow D&vision and other
Division 6:!:‘ the Northern Rail:f»zay by the respondent
no. 2 and further the applicdnts have made representatic
and personal request { Annexure No, 5 is the copy
of representation made to the respondent no, 2 by /
e UHoni Rewdwzy Hloptere urco Zaed /1§ o 89)
7. That in view of the facts mentioned above
the claiments have no other altemative than to

file the claim petition among other on the following

groundss-

a) Because the applicants are axrkIK
entitled for reqularisation on the post of
Clerk grade 950-1500 RPS) in view of the
facts that applicants have already put in
more than 3 years service and at par us in

the respondent no. 2 has issued ordery.'

b) Because the non-reqularisation of the
applicants and forming of new panel for the
post of Clerk in the scale 950-1500 RPS)
is discriminative and against the
imperative of Article 14 and 16 of the

Constitution of India,

c) Because the respondent no, 2 fails to

exercise powers vested in it in reqularising

N . the applicants on the post of Clerk in
A ]
A AU (A= the scale 950-1500 { RPS) against the

veee10/
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vacancies reserved for Class IV and III
lower Grade Staff on the fact that the
applicants were duly selected after test and
interview and have put in more than 3 years
service on the post of Clerk grade 950-1500
®RPs)

PRAYER

The applicants prays for the following relie fss

(@) That the Hon'ble Tribunal may
please by way of Writ, order or direction gquash the
impugned notice dated 19/30-9-1988 Placed at Annexure-4
with claim,

(p) That the Hon'ble Tribundl may Please
by way of writ, crder or direction commanged the
respondent no, 1 and 2 to regulaerisation the

applicants on the post of Clerk Grade 950-1500 RPS).

{c) That any other suitaple writ, order
direction which the Hon'ble Tribumal may Please al so

issued,

{d) That the cost of petition be awarded,

8. Interim Order :-

Pending Final Decision on the application
the applicants seeks issue of following interim

order:-

On the facts and circumstances the Hon'ble

2_ Tyibunal may please stay the impugned notice no,20-E

gated 19/30-9-1988 till disposal of applicition
' =4/
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otherwise the applicants would be put to irreprable
loss and mental agony or may pass suitable order

in the interest of justice,

9. Remedies Exhausted:

That the applicants daclax:é that the
representation for regularisation and personal
request were made to the respondent no, 2 but nothing
has been done so far although no departmental remedy

is prescribed for the @me".“

10. The applicant further declares thatto the
best of their knowledge, the matter in this petition
is not pending in any court of law or any other

Bench of the Tribunal,

11‘. Px Particulars of the Bank Drafts

11) Wrﬂfbm

i, Num‘b@ra Indua: _bp | o oYl
& Name 9 3 §N 37?@;/\’-0 T 32 ,;= P NS,
2Pl - SN ’rPoe‘—aﬁt;w'- % ‘5\

e jd &
13 o %3‘3.15 o?'mex £ ot L AR e s D) ¢
An Index in diplicate containing details

i) mw,Baak dﬁsw
S

of doament to be relied upon iB enclosed,

‘:)k)&‘\ 3 \\{ §

LucknowsDateds X 8 /0 & 9 applicants
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ALIAHABAD
"BENCH
c, T XNo, of 1988

chavi Nath Singh & others‘ :'.‘.V.. esee ApPPlicants
Versus
Union of India and others ~. ve ...I.‘. Respondents

annexure No, I
Office of the Dy. Controller of Stores, N.R1ly,Iucknow,
No, 20-E . Dated: 14.6.,1984

Applications are invited from Class IV emplo
ees of AW,CB, DSL,BTD/CNB, VIN and MGS Depots who have
put in all least three years service on the date
of issue of this notice and are able, to read and write
English well and literate enough to perform duties of
fanior Clerk grade R, 260-400 [@RS).

The: applicants should dote that employees
found eligible will be put to work as Ty.Clerks in
Grade gs. 260-400 (RS) purely as a temporary and adhoc
stop ¢@p arran ement and will not confer upon them
any prospective richt for sihilar promotions in
preference to +heir seniors in future or continuance as
such. Theycan also be posted in any stores Depts under
the control of Dy- COS/AW on request for change of

posting or any other condition will not be considered,

The applications should reach Estt,
Section by 30,6.1984 and applications received after
30.6.1984 will not be entertained..

The applicahion should contain the followin:
informations
1. Name, T.No, and designation,
2-. Father's name

3, Place of duty.

—m
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4, Date of Apptt,
5". Date of Birth,

6. Educational ualification,
For Dy. Controller of Stores, Alambagh Lucknow,

Copy forwarded tos

1, DCOS/CB

2, ACOS/DSL

3. ACOS/LTD/CNB
4, ACPS/VYN & MGS
5, ACOS T)/AW

6., ACOS 1)/ amwv
7. ACOS(III)/AW

8.Notice Boar a/aMv,

A Cfﬁ,z o
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL &})/

ALLAHABAD BENCH

Cc.T, NO. OF 1988

Chavi Nath Sinch and others ...e... Applicants
Versus
Union of India and othersS ...e.s.... Respondents
Annexure No, II

North ern Railway
Office of the,
Dy. Controller of Stores,

N.,Rly. Alambagh,Iucknov,

Office Order No. E/11 Dated 14,1.85

The following Class IV employees of these Depots are
appointed to officiate as Clerk on pPay Rs. 260/~ P
in grade gs. 260-400 {rRS) with immediate effect purely as

a temporary and achob stop @@p arrangement pending sel-

ecion, This will conferm on them no claim for such
promotion in further or continuance as such, The staff

are liable to be regerted at any time wirhout natice,

1) shri Ganga Prasad RS/EStt/Alambagh, as temporaily

posted in Lstt, Section Alambagh,ageinst an existing

vacancye.

2) sri S.S.Bali. T.No. 500/AMV is posted at DSE/Charbagh

against an existing vacsncy.

3) Sri Anisul Rahman, Dufteary.TD/CNB is posted @

at TD/CNB against an existing vacancy on pay ks, 278/p.m.

4) Syi Parmeshwar Dayal T.No, 576/aMV is posted

at Charbagh Dept against existing vacancy.

5) sri A, P,Yadav, T.No, 804/CB is posted at

Charbagh bept agdinst an existing vacancy.

GJMJ\&?/}N,\/ e o2/
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6) Sri Ramapati Singh T ,No. 17 MGS Dept is

posted ak MaS Dept against an existing vapancy,

7) sri Jhagroo Ram T No, 18/VY is posted at MGS

Dept vice Sri Salik Ram,

8) Sri Shiv Charan Ram T No, 30/VYN is posted at

Vyasnagar Dept vide Sri Raja Ram,

9) Shri ILakim Singh, T.No, 34/VY is posted in

T.P, Press, Alambach against an existing vacancy.

10) v §/Sri Salik Ram and Raja Ram already offici-
ating as Clerk an adhoc local arrangement are posted

at Alambagh Depot in GD Section, against exiting vaclance:

11) Sri Madan Kumar Lal, Daftary,Alambagh is

posted in RR Sec, Alambacgh against an existing vacancy.

12) Sri Dadoan Singh T.No, 541/Alambagh is posted

in ARS/Alambach against an existing vacandy.

13) Sri chabi Nath Singh T.No, 198/Alambagh is
posted in DX Dept,Charbacgh vice Sri R.D,S2xena, posted

as 8DS,

14) Sri Raj Bhadur Singh, T.No, 209/AMV is posted

in word 'B' /AMV vice Sri Rajesh Pathahala.

15) sri Rajesh Pathshala Clerk, ward 'B‘'/Alanbagl
is posted in ledger section against an existing vacancy

of Sri A,P.Pandey retired.

16) Sri Jai Nath Misra T.NO. 426 ,2lambagh,

is posted at Charbagh Dept against an exsting vacancy.

17) Sri Chandan Lal T,Fo. g811/Alambagh, is

posted at Charbagh pept, vice &ri A,K.Pandey Clerk,

18) Sri C.,K.Pandey Clark Charbadgh, posted at

Alambagh Dept, in ward 'A‘ alambadi.

umm:j/ | .. 3/
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19) Sri Shyam Kumar T.,No, 980 (sC)/ AW is posted

in GD Section against an existing vacancy.

20) Sri Jagdish Narain Tewari T.,No, 844/AMV
is posted in file/AMV,

21) Sri MoWd . Israr, T.No. 524/2AW is posted in
'E' ward / AMV against an existing vacancy due to

retiment of Sri Baboo Khan,

22) Sri Sant Kumar T.No, 36/VY is temporagily

posted in Estt, Section Alambadh,

23) Sri Laxmi Narain T,.No, 912/Charbagh is

posted at Charbagh Dept, vice Sri ¢.D.Tripathi,

24) sri C.N.Tripathi clerk Chargach Dept is poste

in Ledger Section AMV against the existing vacancy.

25) Sri H.C.Maurya, clerk Estt/AMV is temporarily
posted on the leave and pass sect. Chargach Dept vice

SRi Ramji Pal,

26) Sri Ramji Lal clerk Cha “bacgh Dept is retdred

at Charbagh Dept vice Sri K.N,Saxena

27) Sri Shiv Shanker Ram T, No. 44/V¥N (HC) is B
posted in ETD/Kanpur against an existing vacncy

caused due to Aexxikxaf death of Sri Bachcha Lal,

NB: The above posting orders the implemented jmmedi tel:
and the employe s be spared and directed to report to
the place of their posting atonce, No request for capng
of posting wWll bev considered a£1d the date of joining
be intimated Estt / AMV by Section charges the

date of joining be jntimated in ESTT Sec/AMV by

Section charge s .

For Dy, controller of Stores
Alambagh Lo cknow

MW ®
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Copy forwardedto the following for information:

1.

SA0 (W) alambach, andCharbadh,
DCOS/CB, ACOS/DSL, AEPS/T/Press/AMV,AC0S,CB,ACOS/VY
and M.

ACOS/Dept ACOS/Inv, Control, and ACOS/Insp.

DSK/&MV/DSK/GD, DSK/CRS, DSK/Ward 'B'DX/3Rle,

DSK/E & 05/Ledger O0S/Estt,0S/RR.
HC.Bills/Pass & Leave/AMV and Charbach Dept,

Partices concerned., They shauld respect to there
place for rcsting immediately and intimated to

of joining Estt. Section through there section

incharges,

.....



<

N

e N

4
j &

BEFORE THE CENTRAL ADMINISTRATIVE TRIBINAL

ALILAHABAD BENCH,

c.T .No, of 1988

Cchavi Nath Singh and others ...... Applicants
Versus
Union of India and others '. cecaie Respondents

Annexire No; ITX

Opening speach items raisea by Central Secretary,
URMU in P.N.M., Me-ting held at G.M8s Level on

6th and 7th June 1988,

G M ordered that the cases of ALD Divns and

other Divns wherein the MCCs are working on adhoc

b-sis for more than 3 years shall be decided on the sam

pattern of Delhi and IXQ. Divn., and orders to this

effect will be issued to the IR's for immediate

complaince, At this stage CFO Pointed out to the Union

that similar decision has been made in case of other
Rajinder Pal Singh Pharmacist, Bikaner Division who
has been officiating on adhoc since 1973 and DRM BKN

is being asked to regularise Sh,Rajinder Pal Singh .

w

\,U“\



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL %\

ALLZH2BAD BENCH
C.T.NO, OF 1988
Chavi Nath Singh and others ,.... Applicants

Versus

- Union of India and others .,..... Respondents

TN

ot : Annexure No, III-A

Northern Railway,

‘rt\

Office of the
Dy, Controller of Stores,
N ,Rly, Alambagh, Lucknov,

Office Order No., E-24 dated 25,1,1985

In confirmat on of this office order No, E-11 dated
14 ,1.1985 the following class IV employe s are
appointed to officiate as temporary clekrk on pay

Rs. 260/- P.m. in Scale Rs. 260-400 (RS) with
jmmediate effect purely as a temporary adhoc and stop

gan arrangement, pending selection and posted in the

\{/

Section/ Vard not against each, This promotion will
not confirm on the many claim for such promotion in
future or confinuatnce as such, They are liable to

be reverted at any time without notice,

1. Sri K.K.Shukla, T.N, 70/Alambagh isposted in J&K
ward / AW vide Sri V.K,Misra promoted as DX~

I11/adhoc,

2, sri M,P,saxasa T.No, 337 is posted in Ward ‘2'

Alambach vice Sri Baboo Khan reported sick.

3, Sri R.K,awasthy, T.No, 611/AMV Sri Raj Narain

Pevari, T.No. 86/AM/ and Sri Budhu Lal T.No. 14 3 (S

M7 A ’
TEN «\Vﬂ% - X AMV are posted in RR Section/AMV ,.Sri Raj Narain
= R .2/

S RITTN \S?N‘QW I
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may continue in time Office to clear arrears Temp.
4, Sri Pnool Chand T No, 5/CB is posted in Diecel/6ha rhac

5, Sri Mwmni Lal {(Sc) T.No. 981/CB is posted in Estt,

Alambach Dept, Temporarily.

NB: The above posting orders be implemented immediatly

"and the employees be spared and directed to report

i <~\

| / to the place of their posting atonce, No request for
change of posting will be consid red and the date of

joinint be intimated to Estt, Sec/AMV by Section

#‘\

Incharges,

For Dy, Controller of Stores.

"Alambagh, Lucknow,

Copy forwardedto the following for information:

1. 5.2.0 (W) /AMV and Chargagh,

2., DOOS/CB ACOS/DSL, ASPS/TPE/AM , ACOS/ETD/CNB, ACOS/VY Mk
Mss,

3, ACOS/Depot ACOS/IC & ACOS/In S.

4. DSK/AMW, DSK/J&X DSK,IAI Ward OS os/Estt.

5. Hc/Bills /Pass and Leave/aMWV and Charbagh Dept.

"‘. \ 6.' Parties co"ncerned. They should report to their

?lace of posting immediately and intimated their

their date of joining to Est, Section throucgh their

section incharges.

o Uf‘ﬂ
o \5\@‘“
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BEFORE THE CENTRAL AIMINISTRATIVE TRIBUNAL %”7

ALTAHABAD BENCH

C.T, NO, OF 1988

Chavi Nath Singh and other  ,..... Applicants
Versus

Union of India and others ,.+e¢.. Respodne nts

annexure No, IV

NORTHERN RAILWAYS
Office of the Dy, Controller of Stores,

Alambagh/ Lucknow,
Notice No, 20-E . Dated: 19/30-9-1988

It has been decided to Form a Pannel of
Clerks Grage Rs. 950-1500 (R®S) against 33,1/3%
vacancies reserved for class IVand class' ITI staff

in Iower Grages,Applications zre therefore, imvited

from the staff of Alambach, Charbagh, DSL-CB VYN, IGS,
ETD/CNB and R,D.S.0. who have put in at least 3 years
service as on 31,10.1988 this notice and are able to
read and write English well and literate enoughf to
perform the normal duties of Clerks in these offices,
The staff will have to appear in the savlec':t_ion before
being placed on the panel. The Syllabus for the
selection is given below, The employees who have
already submitted the aprlication in response to any

notice will have to apply a fresh,

Sylabuss
1a{ Working knovledge of English,
i) Essarg of 200 Words (i) Fill in the Blanks,

iii) Tpanslation from yindi to English,

iv) Unsecn passage.

ﬁ}/“:j:/ PO 14
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‘B! General knowledge & Airthmetic,
i) umestion on Airthmetic,

ii) General knowlege;

The staff who are willing to appear in the
said seldéction should submit their application to
Estt/s action lates by 31,10.1988 on proforms
enclosed after vhich date no application will be
entertained. The eligible staff applying for the
selection should keep themselve ready for the selectior
which may be held at short notice,

For Dy'. Controller of Spores

N,Rly. Alambagh Lucknow,

Copy to the following for information and necessary
action:- |

1, The Director R,D,5.0/ N ,Rly. Alambagh Lucknow,

2. ACOS/NRLY DSL CB AM,VYN MGS,ETD/CNB/DSOS/CB Lko.
3. All section incharges and ward incharges

4, Notice Boards office & Time Office

5. Prench Secy. NRMU & UMRU Alambagh, Incknow Stores,

The will arrange to send the applications

received in their offices through &ER
special messanger to Esst/Section/atV Timek
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BEFORE THE CENTRAL ADMINISTATIVE TRIBUNAL %)/
ALTAHABAD BENCH

c,T,NO, ~ QOF 1988

Chavi Nath Sinch andothers ...... Applicants
versus

Mnion of India & &ther .'... ., B@Pﬁondents

Annexure No, V-

To The General Manager (F)
N.Railway, Head quar‘&'ers Office,
New Delhi,
Sir,
Ref: Reqularisation of Adaoc promotion staff
working over 3 years,
1:. Prior to 1972 there were certain poéts

of Stores Issuer, Challandars and Material checker etc.
in Gr. 105-135 (PR) . That grade of 105-135 was
jater on merged with 110-180 (PR) and Rs. 260~600 (RS)

now ps. 950-1500 (R:S) some times in October 1972,

2, Some times in 1972-84 vide office Order No,
20-E, Dtd, 29,5.1982 and vide Office Order No, 20~E
Gated 14.6.1984, against 33,1/3% vacncies, applicatior
from Class IV staff were called for having more than

3 years services in class IV cadre. Accordingly 100s
applicztions were serutinised and a test was oconducted.
They were given dictation of English and Hindi with

a uestion of Math and jnterview ws taken by S/Sh.

S. Thagman, the then DCOS, Sri Sita Ram the then

APO {s)/ AW andothers. The successful candidates

were given cha@nces to officiate as clerks in scale

ps. 260-400 (PS) now 2. 950-1500 {RPS) vide office

W(fﬁ “ ' Y4



Order No, E-11 Dated 14.1.1987.

3. Those staff are still working as clerk on
adhoc bagis from the last 3 to 4 years and some of them
were promoted to officiate as senior clerk, H'.C‘.' and
DSK/III on adhoc basis, just to pull on the work of
this depot as there was shortage of staff with the
adninistration. Some of those clerks were sent for

Training at Chandhausi andCamped at DCOs/CB~-Lu cknow,

5, 'As a result of P.,N.M, Meeting held at Hd.QrS.‘
Office, NDLS in between URMU and G.M, on 06,6.88 and
06.6.1988 vide item 9- G,M, Ordered that M.C.C, working
on adhoc basis for more than 3 years should be
reqularised as in similar cases staff are regulzrised
at pelhi and Lucknow Devision, though the staff at
Moradabad and Allahabad Division should also be regul-

rised,

c.P.0./ DDLS also pointed out thatin a similar case Sri
Rajendra Pal Singh Phammasist at BKN Division was

also regularised on the same pattern,

Under the circumstances Class IV Staff
under Dy. COS/AM/ who have already been tested before
promotion as a clerk and have completed more than
3 years services and were further promoted as Senior
Clerk, H.C. and DSK/III and are got trained.

Some Of them were also rewarded for their goods and
remarkable working on the seat, If at all they are
all asked to apgear a fresh alongwith Class IV statf
for a fresh and further Test for th. same post and
duties of clerk to which they are performing from

the last over 3 years, it will not be fair and just

Qo) Y,
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To meet the end of Justice, it is requested
that the staff already promoted on adhoc basis after
taking Test and are officiating from the last over
3 yers to the entire satisfaction of the administra-
tion should not be compelled for the test alongwith the
fresh candidates andshould be requl arised 'first in the

licht of G,M,'s decisions against item No, 9 of

Y ‘
’ P.N,.M, Date 6 and 7 June ' 1988 as reforred to above,
i .
’ For the fresh vacancies against 33,1/3% a seperate Test
{ be held including the candidates failed in the previous
» test as well as those and persons who have been
revetted as per Courts decision,
O -
> an Yours faithfully
AN
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In tne Csnitral Adwianstirative Tribuunal, Alianabad

Jircult 3sncu Luckuo,

O, 4.0, 1275 of1988

Chevinata 3inga and others ceee Avplicants
Versus
Union of India and otusrs sa s Kegvoudants,

leply to uhie a2plication ou behaif of the lespondents.

Para 2: Jezds no renly.

Para 3: Issue of tas office order uentioned iu para

"

2 of the zv . lication is not denied, Aest of
the contents inconsistent to the worddings

of the order are denied.

Para 4: Tedds uo reply.

Para 5:; o revly is gilven in regard to the limitstion,
Jowever it i3 submitted taat the gpplication

13 prematurs.

Para O(1)0uly tae issus of office notice no, V-4 dzted
14,5,1984 is admitted. The allezged facts are

ogly a part of the notice and the spirit behind
the issus ofvthe notige will bs clasr aftsr the

entire contents are taken into cousidsratiou,

AV
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Pars

5( i1 ) In reply it is not deuisd tuat about 1J0

avplicsnts avplied to be taken on adadc

snd tewporary basis , couferring no Yros-
pective rights for similar prowotions in
preference to their seniors iu futurs or
continuance as scah. It is denied that
presrctive d test was held as is requirsd
for rasular salection in 33 1/3% reserve
gunta for prowotion frow class IV euployees
to class III ewployees and within class IIl
mployees. lhe arrangement¥~ was wade on
purely adioc basis and it was wadd claar in
the notice itself that it doss not confer
any rizut in the watter of futurs rezgular
prowotion from class IV to class Il
suploees and within class III emvloyees for
raserve guota. It i3 subumittad tazt for

this stov zap arranvemant only taeir power
speak and write in english and hindl was
tested in dursuance of the notice in tue
presance of Shri 3,Dharman and sitrl sitaraw
the tnen D. G, 0.3 and A, 2.0, 4V respectivaely,
o question paver =s vresscribad were sest

or givén to the candidates for answer in
duration of 3 hours and nsither the prescri-
bed sslection Board was formed , as tae
sclactiou frowm class IV %o Class III is a
sort of unew recruitmneant, ITha selection 3dcard
was consist of 3 Sr.Class I scale Officers.
It is submitted that Suri Sita Raw A4, 0,

was unhk a seunior Scale Oificer.
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Para

5(1ii ) Is denied. It is specifcaliy denied t.at

5(iv)

Para 5(v )

SRR~ il
2l ATAAAL
gaT @A (o
gadsi

allv appointuent on vost of Jjunior clerk
250-400 gt present 950~1530 was zivan to
the apvlicants. In fact thsy were given
avpointaant to officisate as clerks on vay
Rs, 250/~ vem. 1in grade 260-400 (33) vpurely
as a2 teaporary and sdiuoc stog Zap arranie-
ment oeudiae segection. It wesalso stipulatx
ad in the Office Order Wo, F/II dated 14.1.
'85 thuat tne gpvoinfment toofficizte will
confirw on taew no ciaim for such vromotion
in further or continuaunce as such, znd tae
staff is liable to be revseted at any tias
without notice. This agppoiuntment toafficiate
was necessitated on szccount of stav order
vassed by the Hon'bls High Court on nolding
a selection in 1983 in 7,2, No. 5086 of 1983,
The same wes the case wertaiuinz to office
Ordsr Ho.3-24 dated 25,1.1985. Copias of
annexure Wo. II and III-A are uot denisd,

It is not denied that tae applicants were
put to oe#iciate ou the post of Jr. Clerk
and they are stilli working ourely on

officiating basis, pendinz selection,

Denizd. HWone of tue avplicants nave besen

vosted on adhoc oun senisr vost.

In reoly, it is submitted that the sawme 1is

irrelevaut for the decision of the cuse.



s

Para B(viii

dowever i1t is not denied that in order to

refresh their workinzg knowledze to increass
efficiency in work, training classses were

crranzed but this had nothing to do with

their seelection frow class IV to class IIX
which they are yet to pass as their pasting
was purely adinoc and SHEFEEEXKUXBEBELHE did not
confer auy right upon them on the post of

Jr. Clark vesee they were put to afficiate.

The alleged facts are irrelevant for thne
decision of the case, It is subaitted that
tiey wmay be of advantage to the applicants
tnewselves , when they appear in written test

and vivevocie etec., for the selection to be

wade.

S

Denied. The appliczuts alleged clzaim for
regularisation on ground of length of service
is specificelly denied. It way be gtéted that

nted to officiate

fondd

the apolicants ware appo
s a stop zap arrangement till the regular

selection was held, whioh selection had bsen
staved by toe dou'ble High Court in We e 0.
5086/83 laterou transferred to this Tribunal

and niwmbered as 625 T of 198§ whereln this

Hon' ble Tribunal vacated thes stay ou 2.8,.,188.

[¢2]
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Para 5(ix)

Para 5(x)

The contents of annexure Wo. III thouzh not
admitted, but on face of it , the annexurs
does not show that the applicéuts are siwilar-
1y sitgated. The post of Junir Clerk is a
selection post for class I¥ and class II1
envlovees., There is no other wmethod to fill
the post withkemk but can be done only after

holding selction as per procedure presecribed,

ot denied, It is submitted thzt the noticefor
holding selection was issued after tuae

vacation of stay order in (i, P,No.50858 of 1933)
Cat 625/87(T) Bishawbhar Pd. azxena and others

Vs, Union of India on 8.3.'38,

Denied., The applicant were appointed ©o
apfficiate as a stop zZap arrasemnent till the
regular selection was held, which selection
was sSteyed iun W.2,¥o. 5086 of 1983 lateron
transferred to Cat and nuubered as 625/87( 1)
and vacated on 8.8.'88 by this Tribunal.

It is specifcally denied that thse appoliutueny
to officiate was wads after vroper selectioﬁ.
That the aoplicants adwit that the post on
which they zre offickating were reserved

to be filled frow class IV and Class I1I.

It is also submitted that the class IV
euployees were appointed to officiate, thus
denying the ovpoftunity to ¢class III

euployees to even pfficiate.



Para 5(xi) In reply it is susbamitted taat prowotion
sslection is correctly beins neld in
pursuznce to tue notice dated 19/30-9«83,

It is zlso not denied that in case the
applicants do not pass the selection, they

\ sre to be reverted, It is however submitted

that the zpplicants having worked in length

and time coupared to others, the applicants
should not have any fear im-not getting
selected provided they are earnest in

taking up selection seriously.

Para 5(xii) In reply it is subaitted that the applicants
have been appointed to officiated ou stop
gap urgent till the selections are wade,
they cennot claiwm any sort of seniority.
The selctiom is the only mode to get one
appointed in the post of Junior Clerks and
if the goolicenss desire to ba sopointsd
ey have to oounate la thy s3le3tisn with
class IV and III enplovess for which the
selaction has besu notified vide notics
datsd 19/30.9-({83, The zpvlicanis have
an upoer nand , they naving been working
as Junior Clarg in sdnoc anund officating
capacity as wsell as rsceivad gorsing Know-

adze in trainiug classes arransed by thes

‘_..l
Vi3]

L}?;ﬁﬁ adninstration for thsu, aftsr thsy wera dutl
DB ] ] . .o . .
Ly L E to officate till sslection is uads.

St
Fqaadt
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Para 5(xiii) Only the suoumission of represeuntstion by
the applicsuts is aot deuisd. The post of
Junier Cleriks is 3 selzction post frouw out
of class IV and Class III cuployses, Tasrs
is uo procedurs for regularisation of ths
\\_ zbvlicants by considering thew to have
oriked on tae post for a loug time, Uulsss
thev are selscted iu gccordzunce with the
proosdure Laid down, rasult daclarad z2und

vanal drawn ud, thsv csunot be appointad

PW]

Junior (Jlerks., The zoplicanis have bszseu

[&}]

out to offizte ou odurely stop 332 arraie=-
nant, whichn condition was incorporatsad in
tae notics >f apvointment to officicte and

1,

they Mavs bzen workiug on th

’)

: vost as such,

€

-
i

-y

Cy

& Taving gecepied and worked in officiati
’ capacity they have no right to say aaytuiax
furtasr, ©f they want recularisation thay

-

nave to facs sdlaction whicn las zlready

been apnuouuncad vide notice dzted 19/30-9-83,
Rest of the contents are deunisd bsiug
Raxachiceiod: jvoelsvant for the dscision of ths Yresent

case.

Pars 7: Denied, Tae avvlicants ars uot subitled o
suy rslief claiwed., Hone of the zrounds
zakan in the goplication zre tenablsz unda
law. The applicstion is liable to be

diswissad with costs.

.'..'8
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Zara 9

Para 10:

Pare 11:

7 ra2ra 12 A

734

Denied, The Fkzimkix applicants ars not

sutitled to any iuntery reliaf,

no »3ply,

1o rexly.

dzeds 1o readly. Hdowever it is for tne Tribuaal

t4 verify as to whather ths bank draft ass

PR
(W)
cr
h
)

basn enclosed with thne avplication or uot,

since no deizils have been mentioned oy tas
aoolicout 1ua their =odliczzinu,
Hdasdg 1o rsolyv.
ydditional dacts:
15t on accsunt of styy by bHaz ' ble dia

Lo clL=zss3 Junior ll=rks, ths gduianstration
on ths oost
tiae

carryon

rorc of the ndainstratiou, AfLzr the veceation

7f the shav ordar srented in W,2,00.5085 of 43

s le=teron munbarad ss 525 of 1337 (T)

.

-

this Irioungly tae p ent uotics

(¥%)
[4}]

trangfer %o

1
faet

dated 19/30-9-'38 wos issuzd for nslding

razular s<lsection azZaiust 33 1/374 quota from

class IV to Class III for taz post of cisrk «

50-1500 (P3). Tne notice issued is

Zrade 28,9
thus velid 2nd lesgal , not osen to chsl .en;e

4
¥

ok

>

L

B P
iore

thils tribunel,

e}



1323,

Laofuow

dated:

3| &y oSy

%‘?

»

+ ol 3 4 - 3

et the aposicants aave uads ail 1s5ue

of #heir dispute turough a recogiised vulon
Viz., U.lU, which Union servaan a Letter

upon tie zdmius tratlon. rfas vauion nad gl L=

formal westing wita CO3 aud v on B.3.'su.

F.

veafter vide letter wo. .iuu/10-3/5Y
aud

ated 8. 5,'30/8r 380 e iU/ s Ludao/ind
Letoar Wo. d43.0/4/89-90 dzted 29.4.'39,
anotiier reco:znised Uunlon viz ddul asve
also come up to put up tas case of tnair
peabers, Ian pursuznce Lo toe rapreseintations
~ud inforwal meeting-s of U4, tas
adnins tration has proposed to nold 2 joiut
iseting with bota the recozuised unlous %o
sort out tas issus of selection agziust
331/3,5 vacauclies rcierved from class iV 1o
class III in lowsr srade. uue to tais tue

selections aave been postponed v.li furtisy
ordsrs.

Yuat frou tae above it is glezr thzt tae
adplicants are sa2gking tosir remedy in
i3 Joint weetiug wita tas adains tration

. o _ adouunts to
aud the rscozms=d unlous, fhis/pursuing

a reusdy iu additisu to tae oue ftaroush
sals petition, which wakes tais petition

not weintaingole 2nd is lisols to ve

£1:t oun tas aforessid foote 2nd circuus tru-

‘the =olication is Llizole to e disal-

st 3%

:\;;eh U
g A
TETHL
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in tiae ofsiceof Jy. oJontroiley oF

stores ~ dwperuasnt of wortusru Jollvay at nlawozga

o sizu and verliy vuals

Luckuow and duly autaorised

reply do nsr=oy verliy tiatl tuag Ccouesuus £ oeals

regly are belisvsd by de to bg trus pessd on

iaformstion collected from rec:

racelved,
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BEFORE © CENTRAL ADMINISTRATIVE TRISUNAL ALLAHABAD

CIRWUIT BENCH LUCKNOW,
OA No, 1275 of 1988

| L
civil Misc. Application No. D5 “ of 1939,

Chavi Nath singh and other ,...... Applicants

Versas

Union of India and others .,..... Respondents

Application for Interime Relief

On the fact and circumstances stated in the
accompanying affidavit the Hon'ble Tribunal |
may pleased directed the respondents from not
holding the examination in peraiance of notice
dated 23,11,1989 for the post of Clerk Grade
950~ 1500, or may pass any other suitable order in
the interest of justice and for the protectdon

of the right of the petitioner,

Lucknow ¢ Dated : ) M’Y
Dec, \5/, 1989 .P,MATHUR )
Advocate

Counsel for applicants
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. BEFORE THE CENTR2ZL 2ADMINISTRATE TRIBUNAL ALLAHABAD
CIRCUIT BENCH LUCKNOW,
;-;
0,A,No, 1275 of 1988
Civil visc, Application No, of 1989,
\ FTTI68g T
' AFFIDAVIT
!1 1 -
89 oy . . ¢
HIGH ca!f;ﬁ\ e ..
\ i ALLAHABAD . R 2 25t
X Chavi Nath Singh and others ,..... Applicants
i
Versaus
T;\\

X, Union of India and others eeesssss Respondents

AFFIDAVIT

\{;g:" I, Chavi Nath Singh aged about 54 years son
.
}, of Ssri Chakra Pal singh, resident of 355/239,

Alam Nagar, Lucknow, do hereby solemnly affirm

¥l

and state on oath a s under:

1. That the deponent is the one of the
applicant and pairokar of the other applicants
and is fully conversant with the fact of the
circumst ances of the case and the fact deposed

herein,

AN N

i \anak{ee, 2. That the applicants has filed the present
petition for quashing the Selection of Clerk of

the post on which the applicants are wopking for



more than three (3) years and the Hon'ble Trkbunal
was pleased to admit the petition on 25,11,1988
and forther on 8,.3.,1979 directed the respondents
not to declare the result of the examination
for selection of the post in persuance of notice

dated 30.9.1988,

3. That the respondent thereafter posponed
the examim tion for the post on which this
applicants are working and the anthorities
assared the applicants not to hold the examims tion
and to consideration the regularisation of the
applicantes and haa been done in other cace in

the like nature ( A Electrostat éopy of the
Regularisation dated 15,11,1989 of the persons
working as senior clerk a$§ appointed om Adhoc

pasis, is filed herewith as Annexure No, 1 to

this affidavit )

4, That the respondent instead of issuing
the order of regularisation of applicants issued
in other noti ce dated 23,11,1989 thereby asked
the applicants and other persons who applied
earlier for the post @& to skt the examim tion

to be held on 27,12,1989 ( A true electrostat
copy of the notice dated 23,11,1989 is being

filed herewith as Annexure No, 2 .)




4

6. That the deponent approached the
anthority with request to not tos taken the
examination of the applicants in view of the
decision of the Hon'ble court in similar matter
and the order of regularisation passed on
policy of regularisaing compliens working
contineously for morethan 3 years for Adhoc
basis, but the authority did not consider the
request and also told the applicants that the
order of the Tribunal not the declazre the
resalt is for the earlier notive of the

examination and not for the present notice,

6. That if the alleged examination allowed
to be conduct the applicants are apprehending
the advercse effect thereafter inspite of there
acquisition of richt for regularisation and
the making of the present claim petition &

infru cé‘ou S .

7 T hat atleast the post on which the
applicants are wooking shall not be allowed to
be filled in any manner and the applicants

may not be asked to sit examination in persuance

of the notice dated 23,11,1989,

Lucknow : Dated ¢

m/‘
Dec. 0] .1989 Deponent

B\ \a l\K/\ ‘.
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J - VERIFICATTION

I, the above named deponent do hereby verify

that the contents of paras 1 to 7 of this

affidavit are true to my knowledge, No part

of it is false nothing material has been concealed,

50 help me cag,

)
Signed and verified on this ($0"day of Dec.
1989 at Luckndw, \\ N
AR
K ‘ ) W ' Deponent
TH comz.:m\UNb" I identify the deponent who
OA Aliah?
His™ C‘(:::‘v pench has signed beforeme,
L'-i“ M
v 9| KHonp Py A
O'NQ . ‘_i..- i "‘-‘L -~
03'""3 et xate
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BEFORE THE CENTRAL ZADMINISTRATIVE TRIBUNAL ALLAHABD
CIRCUIT BENCH LUCKNOW,
0,ANO, 1275 of 1988

Civil Misc, Application No, of 1989

Chavi Nath singh and other -..,...... Applicants

Versus

Union of India & others esevocs Responden tw

ANNEXURE NO,

AN
$, NS

SRANNENY
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABD
' CIRCUIT BENGCH LUCKNOW, Pox
0,ANO, 1275 of 1988

cdvil Migc, Application No,  of 1989

Chavi Nath singh and other -

Versas

Uniocn of India & others

ANNEXURE NO,

oe'o‘oooaov applimts

Lo OeeD RGM&@W
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IN THE HON'BL- CENTRAL ADVINISTRATIVE TRIBUNAL

CLECULT BENCH AT LUCANOY
M- Ne. ¢83 lﬁ@(&

Criginal Appln, No, 1275 of 1988(B)

Chabl Nath Singh & otners ... Applicants
Versus
Union of Ingla & others .o Hespondents
7- 2-90
fo ST

Application for impleadment of the
parties as respondents in the above

noted case, -

The under mentioned most respectfully

begs to submit as under;

1. That the applicants in the above mention
ed applicatlon have preferred an application befor

this Hon'ble Tribunal for regularisation in class
I1I services on the bagis of adhoc services and

also prayed for interinm relilef,

,r(‘

. 2. That the.aprlicants are most junior

d have zeen appointed s:nce 1262 to 1974 but they

have been provided a chance to perform the adhoc

cyﬂgﬁxtﬂgk\ services on the post of Clerk 1q clags I11
' Q Sgeervices while in class IV sérvices the applicants
St 3 i&e most junior than to persons mentined below who

ﬁ;hzfﬁwu<3‘ wanted to be made as necessary respondents

et |

L

g

1nh the present app'ication,



(2)
3. That the persas preferring this

apriic-tlon before this Hon'ble tribunal have

been apncinted in the year 1957 and 1963 and are
senior in all respect than the applicants in the

above mentioned application,

<:> _ 4, That for prmotion from class IV to
class II1 the mode of promotion is selection and
for this the Cpp.Parties/respondents time to %ime
£ getting notices on 12,9.,83, and 1,3,87 for appear.
ing in the examin=tion known as sultabllity test
but unfortunately none of khe examinéti@n wasg

held and the aprlicants rendering adhoc services

are continuing in class III services,

5, That as has aiready stated in above
paragraph the dates for e-arinations have been
fized but have been postponed or cancelled and
ultimately on 7,3,1989 anotner 1ist was published
‘ including the names of the applicants for appearin;
Y | in the sritabllity test but that too has also been

postponed/cancelled,

6.‘ That very recently on 24, 11,1980 another

rixv&;b no -ice relating the names of persons mentioned in
P
b 1ist dated 7,3.1989 has been published and the dat

-{\3\\-\j<§§>3§5<¥ﬁ3r sultability test is fixed for 17.12,1989 . But

there 1s danger for the under signed persons
oAbt S

-
)\J;’\ﬁ"“"

Sy
D . Wwé U

f
s

th=st the examination of 17;12.89 could be postponer

ya
S



(3
7. Thet 2g already stat-d the promotion
fro~ class 17ko class II1 can only be made after
selection/suitability test and without condbhcting
exanin-tlon for the gsame none of the panal can
_ _ N
be made, It is also stated that persons who teet~
. frren e &live
‘lba impanaled h°s got only premesane pight to hold
(:) the post i,e, clags III post in the department
. @ﬁﬁ kel , being the selection post, As such the prayer
N
‘ of tie applicants is not sustalnable, Nelther
ther can be regularised suo moto without sultabiill

ty test or preparation of panal,

8, That nelther any sultabllity test has
been done fbr‘tne applicants nor any panal was
framed, as such the applicants has no legal right
for thelr regularisation or % restrain the
regular examlnatioh belng conducted time to time
/ for impanalment ot class 111 gervices being a
selection rost,

Lff 9. That in these circumstances the under
signed persons legaly deserve to be arrayed as a
necessary party as respondents in the above sald
application and their interest are attaching
as such this prayer is sustainable that they may

S
A be arrayed as a necessary party (Resp- ndents)

) .iks\\x&\sc§5q€46nd also allowed their hearing in the case,

Hom st ETVA
— B .
{y§$”“1 o - 1o, That the following persons may be arraye

.UVJV(
%LW i as a necessary party as prespendents in the above

%i%&22>/// sald application;
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1, Sidh Nath Mishra, (Khalasi)

Aged about 54 ear's
Son of Sri Mahadev x’d Misnra,

Dy, Controllier Office,
Alambagh, Lucknow,

o, Bl B ETey G oo Duksy.
Aged about Soyears 7. N G20
workkng es ﬁhalasri,
in the otifice of Dy, Controller
Alambagn, Lucknow,

3, Gur Pra.ad,
Aged about’ 45years,
Son of Sri Laloc,

woriing as Klﬂalasi,
in the office of Dy,Controller
Alambagh, Lucknow,

4, Sankata Prasad,

Aged about 46 years,

Son ot Sri Bramha Dev,

working as Khalasi

in the office of ﬁy Controller,
Alambagh, Luckrow,

1t 1is, therefore, most resrectfully
prayed that the above sald pemons may be arrayed
as necessary party in the above sald application
as respondents and opprortunity of hearing to
all those newly arrayed respondents may be glven
in the interest of justlce before passing any
order Interim or final in the above mentioned
application,

VERLFICATILCN

I, Sidh Ngth Mishra, Aged about 54years,
Sor ot Sri Mahadev Pd, Mishra, working as Khalasi

in the office of Dy. Controller, Alambagh,Lucknow
o hereby verify that the contents of paragraphs
1 to 10 of thls application are tme to my

personal knowledge except the legal averments whid

are believed to be true and that I have not

supressed any material faets, The deppuent is
[



6%

(5)

also doing pairvi on behalf of other respondents

and he is also well conversant wlth the facts of

the case,
A~
Place:Lucknow .
Dated; SIGNATURE Cr TH
\\\\,)\33 RESPOIDDEN T /’
A : m\\y\—\.\,k %Aq\
' &‘76&;615?(‘\
£ | )Jz’%fw -
' ( R,B Pandey )
Advocate

Counsgel for tne respondents

-

/i»:,a £ ‘L(m‘alf:

4/"{2/ -
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IN THE HON'BLE CENTRAL ADMINIoTRATIVE TRIBUNAL -
CLRCULYL BICH AT LUCKNOW

Original Appln, No, of 1989(L)
Chabl Nath Sigh & others ... Applicants
Versus

Union of Indila & others .s. Respondents

An d4pplication for Interim Relief

That on the basls of the facts and

circumstances narrated above in the accompanylng
application on behalf of the persons wanted to
impleaded as necessary respondents, 1t is most
respectfully prayed thst the other Opp,Partles
7/respondents be directed to conduct the examina-
tion on I17.12,1989 according tc the schedule date
as fixed earlier for promotion amongst class IV
to class I11 being a selectlon post, It is '
further stated that the interim relief applicatlon
preferred by the applicants for bestraining the
examination' for promdtion be rejected in the

terest of justice,

Place:Lucknow
Dateds U/]»i;ﬁ T8 Ny

Signature of the
PBespondents

R ,B_Pangde
Advocatey )

Counqel for the applicant
responéen%g s/
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0f fice order No-L/ 20“)/0 A Dated 5 11-1989

(1) Regulsrisetion orders of Sre Clerks from 1.1s 84 under .
~restructuring orders, which was pended vide 0/0 31251 dated .

29 8-89 1s row cancelled 1n terms-of recorAd notés én discussion: -
8 of Informul Meeting held with General Secretary URMU .yl in the
Chamber of CPO on 18-10-89 eirculdted vide G-M- (P)/NDi;S detter No.
961 B/111/7/88/URMU/E-Union’ 'dated j18+ 10894 et

In terms of minutes of PNM Meetiné ‘held withﬂimﬂl at: uM(P)) ts. 1r=ve1
on 5/9 & 6+9-89 vide item 215/88 the following Sre, Clerks workj_ng

_on adhoc basls are regularised as S/C;erk from 19 4°86r L -

1)  ShFi Puren Masi Membagh L
2)  Shri Rem Milan Tewari' planbagh <~ ,i i o iy
3) . - Shri Sheo Baglak Alambagh ;‘fa-.; S Y
Jegdich Prasad Klambagh ¥ . AP SN
h‘ R.ba Stnghs C ‘ .g}:aﬂg’zgh ot R
' . % ®im ‘sibar 1ng arbagh, U e R Taiee @ B bz
7y sﬁﬂ 'S.Ne Trivedd ~ = Alembagh - & “‘:H "jg f f-; ' gf‘f 3
.- 6hyi Kishori -Lal Gaarbagh G '*“*, BN 2"?:: :
: i, ' C - N
(111) In tEms of record notrs on disctission of ihi‘omal mﬁeﬂnggﬁ"

- coatinucusly vorking as such without: b“eak az'e regu aﬁsed as e
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held wk.;th General Steretary URMU, eijculated. vide, GM (P)/Nm,q le’cter
No 961 R/111/7/88/URM)/sUnion astel |18¥10+83° tho'péliowing. .
émployées sorking as 81/Clerk on adhoo bBasis sinée o83 an,g* Sp ¢ B

{:r/cs.egga M th effect £ rom 19 4 86v -

Shri S- Ravamkar
. " {Rgdhey Shyam §
a P na pal ;g?‘ OO %
%ﬁ K'J.ShOfe § {v,.:'ﬁ. th An 1
,,G!K-.,,Pandey '
BEINY Madviyd” "
" fulshan Lal
“ Putticial i
" Ram Shanker
"# R D Saxena
Co " Mannu Ram -

% Remsa Shanker - -
R Shyam Sundey . :
® Radbey nagl.y- e . AUSRNY
w Jahg Behe du Bhikia S

Lo GeNoe Tripathi 3
ny agmohan Lal: ‘
‘" -Sanketha Pdaﬂ (/
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% TN.Shukla'’ ' :

0 RS Pandey- ‘0 L IS
t MohAe Yandn S/Clerlj.ch
? YeNe apsth ana - HG/EMV g6
% Parasu A:m Singh - HC/CB

. MOban Lel- singh V
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3+ Dhruv Kumar

 4« - Ngnd Kishore

>

Se Cbuni ‘Ll
6o Sangsn Lal .
75 Ram snugag ipathk°
Mshendra pde .
Ishtiqu Hussalh
Nanqd Kishore

Rsm Dularey Pandey

11lv

12~ Mgnl Ram Pandey

13> Sgrikatha Pde

14- ’jameamrob

150 ieva Lal Cirl:

16 Vindra P d,

17- Bharst S*zigb '

18- Chaudra Par:uKash ™ werd

19» Pawan Kumgr, Misra

20> Renbir Q»ingh

21 Jiwgn Kumar Maurya
. -22+ Ram Khalawan Pandey
*-23» ReNeBrivastyva

24« Thgkur Din

25 Rgm gdhar

26: Depta Dine

27« Ram Pal Pto

28 "Hari Chand .«

290« Raln kama .

30- Sri Kunt Pandey

31- Pmatap Singh

32¢ Guru P d- "

33+ Ganga Pde

34° Vijay Kumare

35+ Gopi Shgnker

36 Bhangn Bux Singh

37 Merhi !Lsl Singh-
8 Rajendra Pdc .,

39 Ram DliBeh Misra

40> Dfdan Singh .

41: Rgm Bilus

42> Vygngy Kumar Dubey

4‘3" Msnobher Lu) -
%4+ 8447 Nuth Micera.

4“» Chenira Shekbear

46> Mohd. Hassuln |

47+ Ruan Nurain

48 G:SeM.sTa-

49' Roahty k-ﬁhy:.:xl, hd

454

14 Lre }: .
484 IY . ) i ) R
21  Khel Grzrhagh
192 Sre Xnal K )
232 Kual n , 3
340 Kanal v st
440 Sr: Kual ? T )
T .8  Kaal '
114 Sr> ¥aal
42 8Sr3kual .
675 Khal ‘ B3 L
318 Kagal - o :
Q19 S r:thzl # :
894 oI“K”’ als 3 P
404 SoeRhalie a
638 K‘bﬂ.t- i
6541 Xngl a3 ‘
247 ;ihal 7
241 -
“R/S R/S - Bys p
78 &rs fhal 1 : o
'Off‘ice/cler'“ adhoee , ¥ 77 1 o
223 Lr-Khel " o,
704  Kaal CB ;
244 Gvi Khal- M7
525  Kbal 1
§C4 Khel n
40 Kozl "
cifice/ Clerk nriac-co,- I e
332 Khal v m’ :
"Peon Pepne ) R '”’i ) i .
;”'?46 Sre Khal + ;,.CB: T
769 n S . FNYE jt o
290 ~ Kaal ,q“~ D vl 4
97 Ko a3, At Sl
.F 587 . Sr+ faale ::"’ o ‘\;%1‘,1
~ 518 Ka:zle COB e it
7% &re Kval- . SE
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" Dinesh Moban iiigem

Virendrs ~waroop

Raj Kumer

X, Gup ta

“am Prukssh

Ram Cliander

Yuswant ¢ingh

Imtiez tlam Khan

Yadu YMoth

Genga Cheran TVL i
ham “ingh Yadav
T bu Lsl

;v Ram “ripal Temari

L1 18 Mureri Lal
200 Guru Prarad
121" Chiv ﬁ#tgu
1220 mrit Lal
123«  Jal Netain Panﬂey
v 1240 Munri Lal
125 Quener thmed Khan
126 Ramii Misra
127 Om Prekash
128. Goke run Prasad
12 MohdsYesin
n WIWVﬁan udbir Chuna
lgl’ “uresh Xumer
qg“ mund Kumar
/ %gj* Hamid Ry L
A :135: t:n“t'tops Bkka .
< 1 Ngm “Umirz_m
36" MahsAdeo ,
'%gg' tdarsh Kumet
3 . L nu.‘%ﬂ
3 Days “hanker
v 140e Ple.,n ChanA
v 14le *hyam Xumer '
‘ 142«  ham Chandra Dvd ve A3,
( 143¢  pePeYsAsv o
144 Kripae fhanker ;westbi
145+ YVed Prakash
146 Dsmodur Presed
147 PLC.Tewgri
148 Rem Nas
149 Y’ b.rkar'
] 150 “eo JNerain
T- }51- MohWeIcrar
\ 182« RgJ Nersin Teward
153« Girje Cbanker Pandey
\ 1540 ReKeBajpai v
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Shhabl hath ingb

Moliesh PYcesaA

- —

IfgeCli ri/.FlLoc

‘3'_“-'l L/

centdeses

-3~
Touo’/beelg_ _____ Plzcing_cf pc
255 Khoe LT/ CixBe
455 n no.
998 " 1]
921 n . 17
433 roKbt> "
364 i ¥
148 Kho Co-
- “afters 3s
43 Kk o C3-
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927 n A
548 KneHelper n
285 Ktie n
120  ~reKlie n
313 Khie Ve
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341 Kb a2V
492 Khe "
X2 Khe "
- OffgeClerk/:Ah ®
700 K. 1"
689 1 n
102 " n
977 " 1]
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404 . M n
578 n it
. 80 " no
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874 " “CBe
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" 210s - Gho‘itey'th Bhisti/fbh'I/hUbO/AMV/LUCKDOWL
lef "PamnaLgl - _ ~ Chain M&n/knﬂwlI 'dO‘
212¢ --Lal Ram . Kogllesi edos . 7
. 213‘ Cba nira Px akash Pt. Aq Gy "10" - )
“214¢? Guru Prasad " cFalwala edoe
215 funfey.Lal { © ,*Khhllhsi sdos
121609  Kemta Prasad i 6 »dGs, .o
217 - Hori Har Prasadwyg,velve Man odoe',7i;f T
‘2l8° fakesh Kumay © - - Khe 7 ;-do-; ol R
219  thyam Lal - - "(Compl) rAoe ;%;}: B
220 Ni'(amkcr Nb‘[’h .hdoooooncﬂvj“‘ L :
221, Curyh Bali Ram _ oosdooonpou ‘ S
.222, Ganga Ram e E"do"'..ﬁ o0
223. Zafar. L_li ) cdaouncuaao . ’

Ryl e
The-written Test for ‘election tolte post of Glerk Grade, .
} ggainst| 33-1/3% vecalicics réserved for tlass IV & Cless. 11>3

°app ar in the selection. without sgfficient cause will res

fsyliobus of Written Test i@ given below- Only those’ whoii
t*yritten test ‘will be. requ;red to yppear in tbe written t t«will
‘reqpired to appcar in tha intervi e T R

bl T iR ouledge of el

~2e | P11l 4in the Blanke |
3 Trenslation £rom Hindi toiunglisho

L4 Unseen Pussagee - e
(0)| | genersl Knowledge wnd irtbmetic. |

e |, Question on srtometice i uﬂ;i,, .

- Qe General Knowledgeo ' ‘ el

~§§ou are.requixed to acknowledge receipt o ,this notice o' t

&Dy'Controller"of tores,
d%ﬂ?/LUCk oye. ‘ v . :m._vf - “_(.ﬁx‘ -
aCopy ég ghe following for informut on ‘and u/uctvono~
~erort this officde for virtten test at 17/12/89 ut lL/-hrS°'
'2e MBOS/Nenidlys ,CB/LKOe 3o CO&/Nehlye , VYNAMGE ¢ £COS/ i TD~CNBs| '

.“ﬂ@_ﬁmhﬁl;,ﬁwvTm%kig_-";, Puwomp

4reg = teﬂ to appear in the “election on- the sbove Aste. wfth}your pen orgi

. A A R ! S if. 3 _ f’ﬁ” y
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Ostin j’,

224‘ Mz mc-'th Dubey OOdOo.'.p..‘ 'v.s.'- i

_Badrl. Praq A oﬂdgoo- oo

'lower Gwaﬂe w11l be helAd in-this office &t 11/ -hrs on 17

The-‘ghswer boolk . will be supplied by this of £ice. ailure to "

ltAn loss o
ce'? In cesé you are not: willing to ‘epprsr in the written Test you.

A subtmit your wiiltten réfusal. to -Estterection by 19/14/89. The o
qu fy in thy

1c

167 Essay of 200 words»‘:, - fQ;
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1. nMirector Geneial kD0/Lucknows ke will'Please ﬁiréct hiq btaff to

£ CCS /7L -CB, ,coc/D‘ -:MVo 4 ‘P‘/TPP/;MV for directing staff woxking
unAer-thanm & isstie Duty pesscs whe're necesserye

"4e |Parties cncernede ) ;

3e ‘0~\G)- He will make «itting arrargement & supply kﬂSWFT]BOOkS” "
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Registered

IN THE CENTRAL ADMINISTRATIVE TRIJUNAL AT ALLAHhBhD
"~ CIACUIT DENCH, GANDHI BHAWAN
- chNow - D

R - e

&

No , GAT /CB/ LKO/ ${33 ;)’d Dated ¢ ."iz;:- b

Registration No. , of 193 ..

aApplicant'

{ _ Versus

v o R Respondent's

Please teke notice that the applicant above
named has presented an application a copy whereof is enclosed.
herew1th which has been registered in.this Trlbunal and the
Teibunal has fixed L day of _ ______.__1938 {or
: A 4—9 A hinudCatioeg 'l;n!l%% HhreQ LRLy,

 ,-Ng:;=%%l= agpg§l
an J(ux 6 O, (m,((z/Lm. ALQAQ?, b" cﬂ b{ ro! ‘CaTOA\h\

If no, appearence is made on your behalfﬂ your - Y
*.D y1eader or by some one duly authorised to Act and pléad on

your in the said application, it W1ll be heard and decided in

your qbsence.

: | - Given undér'my hand and the seal of the Tribunal
day of _ t 1873, -

this

" For DEPUTY REGISTM

\_g(. \“' ’ . 15‘ >

dinesh | : e
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